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lion of DomhaDi lore near CbIIDIUa 
colliery. 

(b) Yea, Sir. 

(C) The total emmated coat of ChaI-
naba open cast mine project i8 Ra. 5.4 
crores. 
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Tu Belief of Low Level Tax Payen 

4607. SHRI RASA BEHAR I BElIE-
RA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether tlie Janata Government 
favoured tbe rich tax payers by raIS-
ing the upper limit of the total amount 
qualifying for tax relief under the 
Income-Tax Act from Rs. 20,000/- to 
Rs. 30,000/-; and 

(b) if, 10, whetbel', 'to order to ell-
courap saviD,p, Government propo_ 
to live corres1IQDdi.ac tax rebel to low 
level tax payers and raise the other 
Umit of savings qualityina for tax re-
lief under section aD-C from the Dre-
sent 30 per cent 01 ,ro.. total income . 
to 45 per ceot thereof? 

THE MINISTJ:R OF STATE IN THE 
MINISTRY OF FINANCE (SUlU 
SAW AISINGH SISODIA): (a) With • 
view to providing a further incentive 
for effecting long-term savings through 
life iD8Ufance, provident funds and 
other Iimilar instruments the Finance . , 
Act, 1978 mcre8sed the monetary limit 
with respect to savings qualibing for 
deduction under section 80C of the In-
come-tax Act, 1961 from Rs. 20,000 to 
Rs. 30,000 in the case of individuals 
and married couples covemed b, the 
system of community of property in 
force in the Union territories of Dadra 
and Nagar Haveli anel Goa, Daman anel 
Diu. The percentage limit of 30 per 
cent of the gross total income, Jlo~ 
ever, remained unchanged 

(b) At present, there is no proposal 
under consideration of the Government 
tor raising the aforesaid percentage 
limit from 30 per cent to 45 per cent. 

UtiUled Capaclt,. of Korba Saaelter ., 
BJaara& AlUllliDiam ComItaa, 

LimIted 

4608. SHRI KAMAL NATH: Wlll 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) total unutilised capacity of the 
Korba Smelter of Bharat Alum:niUDl 
Company Limited, because of shortage 
of power; 

(b) quantity of aluminium which 
bas to be imported in the current year 
because of shortfall in production at 
Korba; and 

(c) the valUe of such import? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI pRA-
NAB MUKHE1tJEE): (8) About 70 
per cent of the instaUed capacity of 
100,000 tODDes per annum of the Korba 
Smelter is not being utilised for want I 

of power. 
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(b) and (c). Besides tbe shortfall in 
SALCO's production for want of ade-
quate power, production in other plants 
will also be below capacity during the 
current financial year on account of 
problelm' in power availability mainly 
in tbe first half of the year. In view 
of the large gap between the expected 
production and demand. the Minerals 
and Metals Tradinc Corporation has 
already contracted during 1980-81 for 
import of 105,700 tonnes of aluminium 
at an approximate value of Rs. 165 
crores. 

1IB1Ie of Llceaces for Euort and Import 

4609. SHRI CHITTA MAHATA: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) the names of the parties to 
whom imPOrt and export licences have 
been issued since January, 1980; and 

(b) the method followed for this 
purpose? 

THE MINISTER OF STAN IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHEED ALAM KHAN): <a> The 
names of the parties to whom import 
and export licences are issued, are 
published in the "Weekly Bulletin iof 
Import Licences, Export Licences and 
Industrial Licences". Copies of these 
Bulletins are supplied to the Parlia-
ment Library. 

(b) Import/Export licences are iSSU-
ed to eligible persons, companies and 
firms in accordance with the provisions 
of import/export policy in force. The 
method followed for issuing these li-
~eDces is laid down in 'Hand Book of 
Import-Export ProcedureS' published 
every year. 

Vlsakhapataam Steel Plant 

4610. SHRI E. BALANANDAN: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a> whether the Visakhapatnam 
steel plant will cost Rs. 100 ClOre more 
as a result of the ot:.cial decision to 
dlange the produc~ mix; and 
~072 !-$-~ 

(b) if so, the details thereof? 
. 

THE MINISTER OF COMMERCE 
AND STEEL AND MIN!D; (SHBI PRA-
NAB MUKHERJEE: <a> The matter 
relating to the capacity of the Univer-
sal Deam Mill in Visakhapatnam Steel 
Plant is still under consideration. 

(b) Does not arise. 

Fomp ExchaD,e Haervel 

4611. SHRI BHIKU RAM JAIN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) what is the position of the 
foreign exchange reserves till date 
including gold and special drawing 
rigbts; and 

(b) the details thereof? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
and (b). The foreign exchange re-
serves (including Gold and Special 
Drawing Rights) as on 5th Decem-
ber, 1980 amounted to Its. 5631.5'1 
crores comprising of Foreign currency 
assets worth Rs. 4883.48 crores, Gold 
holdings equivalent to Rs. 225.57 
crores and Special Drawing Rights 
equivalent to Rs. 522.52 crores. 
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